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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 332 OF 2024

IN THE MATTER OF:

ATS ONE HAMLET APARTMENTS
OWNERS ASSOCIATION «eeee APPLICANT

VERSUS

STATE OF UTTAR PRADESH & ORS. ... RESPONDENTS

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 02
UTTAR PRADESHPOLLUTION CONTROL BOARD

I, Reetesh Kumar Tewari, aged about 52 years, S/o Shri J.N. Tewari,
presently posted as Regional Officer, Uttar Pradesh Pollution Control
Board (hereinafter UPPCB), Noida, Gautam Buddh Nagar do hereby

solemnly affirm and state on oath as under:

1. That I, in the above noted capacity, am well conversant with
the facts and records of the present case, hence am competent

and authorized to swear this affidavit.

That this Hon’ble Tribunal has vide its order dated 06.11.2025

directed as under:

“3. Meanwhile, Forest Department and UPPCB are again
directed to consider and ascertain the parameters on the basis
of which environmental damage compensation can be
ascertained in the case of illegal felling of trees and submit the

\\§
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report in this regard at least one week before the next date of
hearing suo-motu”

That this Hon'ble Tribunal has vide its order dated 21.03.2025,
in Original Application No. 335 of 2023, Pramod Tyagi Verses
State of NCT of Delhi, has passed the following directions:

...94. Before parting, we may also observe that it has come to
our experience that almost all State Pollution Control
Boards or Pollution Control Committees have refrained
from computing and assessing any environmental
compensation due to illegal cutting of trees despite
having caused serious damage to environment only on
the pretext that no methodology or guideline has been
provided  for  computation of  environmental
compensation for illegal cutting of trees. This stand of
State Pollution Control Boards and Pollution Control
Committees is neither justified nor consistent with the
environmental jurisprudence particularly, with the
‘Polluter Pays’ principle, in as much as, wherever there
is a damage to environment due to any activity which
includes illegal cutting of trees, the principle of
‘Polluter Pays’ is attracted and being Regulatory body,
it is incumbent upon State Pollution Control Boards and
Pollution Control Committees to come forward by
computing, imposing and - assessing environmental
compensation for illegal cutting of trees and realise the
same from the violator(s) by applying principle of
‘Polluter Pays’. The inaction on the part of Statutory.
Regulators in this regard has to be deprecated.
Whenever law requires something to be done, the same
must be done in accordance with the provisions if made
and if not made, by working out reasonable guidelines
in this regard since such power of issuing directions is
conferred upon the Statutory 60 Regulators under
Section 334 of Water Act, 1974 and Section 314 of Air
Act, 1981 and Section 5 of EP Act, 1986. Whenever
occasion arise, the law requires that Statutory
Regulator(s) must act to enforce law and in case of
illegal cutting of trees causing damage to environment,
one of the functions required to be performed by
Statutory Regulator is application of principle of

‘Polluter Pays’. &Q
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To cut short, since, in the present case, we have
approved the guidelines prepared by UKPCB for
assessment and computation of environmental
compensation for illegal felling of trees causing damage
to environment, in respect of the area within the
jurisdiction of DPCC, we find it appropriate that the
same guidelines be extended to be observed and
followed by all State Pollution Control Boards and
Pollution Control Committees including CPCB
whenever/wherever — any  occasion  arises  for
determination of environmental compensation due to
illegal felling of trees, until different methodology or
guidelines is laid down, prepared or evolved by
concerned Statutory Regulator at the State or Union
Territory level or by CPCB at PAN India level, and,
environmental compensation shall be determined for
illegal felling of trees accordingly ...

In order to give effect to the direction given in paras 94
and 95, copy of the judgment shall be forwarded by
Registry to all the Chief Secretaries of States and Union
Territories; Member Secretaries of State Pollution
Control Boards and Pollution Control Committees;
Additional Chief Secretaries/Principal Secretaries,
Environment and Forest of all the States and Union
Territories; Director General (Forest), MoEF&CC,
New Delhi; Member Secretary, CPCB and Secretary,
MoEF&CC, Government of India for information and
compliance.

That in view of the directions of this Hon'ble Tribunal in

Original Application No. 335 of 2023 the methodology for

assessment of Environmental Compensation for illegal cutting

of trees as formulated by Uttarakhand Pollution Control

Board, the Environment Compensation can be calculated basis

the following considerations / method:

W\
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Environment Compensation = [Cost Factor x Trunk area of

Tree x Species Factor x Condition Factor x Location

Factor]- Royalty Value

5. That in the joint enquiry report dated 05.07.2024 it was found

as follows:

“In compliance of the order dated 03.04.2024 passed in
O.A. No. 332 of 2024 ATS One Hamlet Apartment
Owner Association Vs. Government of Uttar Pradesh &
Ors. filed before the Hon’ble National Green Tribunal,
New Delhi and Letter No. 7302/35-1 dated 20.06.2024
of Divisional Forest Officer, Gautam Budh Nagar, the
joint investigation was conducted on 26.06.2024 for
destroying the green belt on the Land close to Group
Housing Society located in Sector 104 of Gautam Budh
Nagar, Noida and by illegally cutting the trees, upon
complaint by Maharshi Yogi Ashwam Trust, Mabharshi
Nagar, Sector 110 Noida. It was found in the Joint
Investigation that mainly Subul, Prosopis Juliflora,
Seerus, Neem, Beil, Mango, Peepal etc. specifies of
trees were cut down without permission for construction
of the road by J.C.B. on the land of 0.51 Hectares of
Ashram in Sector 104, Noida, the estimation whereof
was done by the said land close to the site and Sample
Planting (16 X 16 Meter) was done in these standing
trees. On the basis of the Sampling, out of the chopped

trees, 16 trees, Neel, one Beil, 2 Mango, one Peepal

were found to be of restricted species. All the said Trees

N
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were located on the private land of Maharshi Yogi

Ashram Trust, Maharshi Nagar.”

That however, details about the trees have not been mentioned,
hence the Regional Office, U.P. Pollution Control Board has
written a letter dated 14.01.2026 to Divisional Forest Officer,
Gautam Budh Nagar, Forest Division, NOIDA. True copy of

the said letter is being enclosed herewith and marked as

Annexure-1.

That a reply dated 20.01.2026 has been received from the
office of Divisional Forest Officer, Gautam Budh Nagar,
Noida wherein referring to order dated 04.12.2024 passed by
this Hon’ble Tribunal in O.A. No. 147 of 2024; Hardeep
Sharma Vs. Ramesh Chandra Arya & Ors. It was informed that
the Uttarakhand Pollution Control Board has submitted a
detailed report about the computation of Environment
Compensation, hence the U.P. Pollution Control Board should
also calculate the environment compensation. True copy of the

reply is being enclosed herewith and marked as Annexure-2.

That as the details about the trees which have been fell are not
available with the U.P. Pollution Control Board, hence again a
letter dated 24.01.2026 was sent to the Divisional Forest
Officer, Gautam Budh Nagar, Forest Division, Noida to send
the details of the trees as also the factors to be used for
compensation. A copy of said letter is being enclosed herewith

\

and marked as Annexure-3.



350

9.  That in response to the said letter, a reply dated 27.01.2026
was received in which number of trees have been given and
the selling price of the plants have been given. Besides this,
the value of wood as per the diameter of the trunk has also been
given but in the absence of other factors it is difficult to
compute the compensation as per formula approved by this
Hon’ble Tribunal in the case of Uttarakhand. A true copy of
reply dated 27.01.2026 is being enclosed herewith and marked

as Annexure-4.

The above facts are being placed for kind consideration of this

Hon’ble Tribunal. \
\'/ N

DEPONENT

VERIFICATION:

I, the abovenamed deponent, do hereby verify that the contents of
above affidavit are true to my knowledge derived from official
record. No part of the same is false and nothing has been concealed

therefrom.
VERIFIED ON THIS THE 40. DAY OF JANUARY, 2026 AT

NOIDA. Q\k

I DEPONENT
ATTESTED

Naveen Chandra Sharma
Acvocate Notary
Dadri Noida (G.B Magar

40 JAN 2026
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™NF2° REGIONAL OFFICE, U.P. POLLUTION CONTROL BOARD, NOIDA
e | $3¢ [ 4] 3|18 Reig: 146\ 2a26
ar ¥,

YIRII qATRIBRT
MAAgETR a7 49T,
$—1, Haex—01, AGS], MAHIETR |

Rva— Rvg— A0 I sRa AR sRa SR, W el § AR sovo ww=
332/2024 ATS One Hamlet Apartment Owner Association Vs. Government of Uttar
Pradesh & Ors. 3§ UIRT MY f3® 06.11.2025 B U & e 7 |

ARGy,

HUA SR fIwgd S 9 Wo 3011,/35—1 faHE 08122025 P el TE PR
& T F¢| "o ULT R ¥R, 78 el § AT fovo wwAT 3322024 ATS
One Hamlet Apartment Owner Association Vs. Government of Uttar Pradesh & Ors. ¥
TIRE TR RTIF 06.11.2025 BT ATAFT B BT FE HN, oD T&g A A w8

..... 1. Learned Counsel for the applicant submits that during the pendency of this original application
further violation of environmental norms has been committed by respondent no.6. He seeks two weeks’

time to file the additional affidavit in this regard.
2. Learned Counsel appearing for respondent no.6 also seeks four weeks’ time to respond 1o the reports

of the respondents.
3. Meanwhile, Forest Department and UPPCB are again directed to consider and ascertain the

parameters on the basis of which environmental damage compensation can be ascertained in the case of
illegal felling of trees and submit the report in this regard atleast one week before the next date of

hearing.
4. List on 05.02.2026....."
o TS BRa Ao 78 feeh T RATE 06.11.2025 B e # gt

TWRIRTTAR
& Ped B TS | TataRohy SRRl FRRRE Y S ¥ AES BT faRer 7 T
ST U B A 9 AT SR & 5 wafaxeiy @iy /afgfd @1 feiker Sodo Tgwer
Rrizor 9 & prieE / FriEvTRTg &1 s s @ 5 Sovo wger R 918 gR
qﬁaﬁmﬁﬁgﬁwﬁwﬁaﬁqﬁﬁmaﬁﬁm@mﬁaﬁ%mﬁ:mw
%%q&ﬁaﬁmﬁﬁmaﬁﬁaﬁr{ﬁaﬁmmmwaﬁﬁaﬁaﬁﬁﬁ
uﬁmﬂaﬂﬁmmﬁﬁmsﬂmaﬁ@mﬁaﬁwﬁmmﬁ

Ve T
TeRUT H0 THoS00 @ IR B AU Y AR SAAIGHOT Yo Heirea i
& e R BT @) e # | \&T
N\

- g IfreRY

1. dgaa fiee @woioo), ARG o Fde, ggfaRer, g9 UG Sfefarg URad
HHTeT, BT I, STHER—IENE, JERIGH—248195, SRIATS BT I |

2. o7 wRew /&d FRee, GiTe @I, 3Re g, IS P W AT D AR
ﬁﬁﬁﬁﬁg&ﬁﬁmﬁmﬁﬁaﬁqﬁaﬂmﬁm%@ﬂﬁmﬁ
R & F P |

3. RicTRER Feredl, MergeTR BT Wax qare |

4, T vateRel ARG (Gi-1), Sow0 WY FRET 1€, TS P gEe vd M
Mavad HRAE] 5g U |

5.3@%@&@%,3090@%@@‘,%@#%@&% v b
T YBNYT & SR BRIAE ¥ AAT PR B P DN | x

g
e St
&g wrater : $—12/1, ¥FER—1, FITS—201301 B 0 : 01204974552 P
WG : TC-12V, R0 @Us, THdl I, TEw 226010 7
Website — www.uppcb.com, e-mail : ronoida@uppcb.in ./%/

e:\system data\ngt alt cases\oa 332 of 2024\letter to ceo 1.doc
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e B /If eyt
Dty R MGG T TIFT, §-1, Y01, Ager|
Ui 3762 /35-1, ManggTR, e L0 - S, 2026

Ja ¥
RN AN
Towo ey Pasv A,
Ve |

vy . w sRa a9 Reed O afvw o afloto FHo-332/2024, ATS One Hamlet
Apartment Owner Association Vs, Government of Uttar Pradesh & ors. ¥ wiRa 3mea
fie 06.11.2025 B U B W H|

Tob- 1. T orlea © wie-3011/35-1, fiE 08.12.2025 |
2. AP FTlera T GHH-1536 / L-1925 /25, AT 14.01.2026 |

TRIRY,
SR fives T ek ® =il T S e ¥ s T o 5 "o v &R

e, ¢ Reeh ¥ 9w ollolo WET-332/2024 ATS One Hamlet Apartment Owner Association
Vs- Government of Uttar Pradesh & Ors. ¥ WRT 3w 1@ 06.11.2025 &1 JTANTT P I PE B,

e = 3 ﬁmaq o

" ....1. Learned Counsel for the applicant submits that during the pendency of this original application further
violation of environmental norms has been committed by respondent no.6. He seeks two weeks' time to file
the additional affidavit in this regard.

2. Learned Counsel appearing for respondent no.6 also seeks four weeks' time to respond to the reports of
the respondents.

3. Meanwhile, Forest Department and UPPCB are again directed to consider and ascertain the parameters on
the basis of which environmental damage compensation can be ascertained in the case of illegal felling of
trees and submit the report in this regard atleast one week before the next date of hearing.

4. List on 05.02.2026.....

TRIGIER o TN &Ra ol ¢ el g0 Retias 06.11.2025 B o § gefl A e @
T A ey SRR SRR Rl o 3 AR @ R wmomn ol o vk afy
(Environmental compensation) fwaawy sguur Frismr @€ ? FrdF § I & o 3N oHieg @
iE-3011 / 35—1, Rl 08.12.2025 FRI 3o wawt R Ao weoshodio # <iiaer e & SFRwr famar
o, T I PR TAIG—1536 /L1925 /25, Rl 14.01.2026 BN ol 1 e § Wiy fFrrmraedt rgwor
forior e § enRa =1 81 & e IR B ||

T 3 aad o & b Ao U eRa iR, 7 et ¥ Do T 5@l @ a1g sfogo
S0—147 /2024, BEET T I XA T oAl @ o WMo wHowiodlo BT W S Reifd 04.12.2004 (A
o) 3 et fe Regell & we R 5 gl @ Wi & R # o) Wil st @ TR od SR
a1 a1 ygEer PR A% g i o @ amew R T R W S A § v g R ) g
o T @ e 3 watai iR @ o @ wd far T 8-

38.... We intend to clarify at this stage that an illegality committed in felling of a tree in violation
of the laws which requires permission from the Competent Authority before felling of trees, and penalty
imposed for such violation, is not something akin to the loss caused to the environment due to illegal felling
of trees for which environmental compensation is to be determined and leviable by application of principle
of ‘Poliuters Pay’. Further, deterioration of environmental compensation is not within the Province of the

Forest Officers or any district authority but within the power and ambit of concerned Pollution Control
Board/Committee.....

86.... Shri Mukesh Verma, Learned Counse! appearing for UKPCB stated that since framework
for computation and assessment of Environmental Compensation for illegal felling of trees has been
finalized, now UKPCB is proposing to take appropriate action for assessment of Environmental
Compensation and its computation in accordance with above framework against persons responsible for
illegal felling of trees by application of ‘Polluter Pays’ principle after giving due opportunity of hearing to all

concerned parties. ....

E/CC letters 2025
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R7.... Since the issue now has crystallized in this matter with regard 1o Ervironraent.
Compensation leviable from persons responsible for llegal felling of trees of land in question and in esercise
of powers to issue directions, UKPCB is empowered to_implement 'Polluter Pays’ principle by iscuing
directions for payment of Invirgnmental Compensation, we find it appropriate to permit UKPCB to proceed
in the matter for computation and assessment of environmental compensation for illegal felling of trees
and recover same from violators but before passing any final order in this regard, adequate opportunity of
hearing 1o all stakeholders shall be provided by UKPCB in accordance with law. This exercise shall be
completed within two months and a compliance report shall be filed by 15.02.2025 with Registrar General
of this Tribunal. If any further order Is required, Registrar General shall place the matter before appropriate

Bench....

3 Wi B i W v § BB arg allovo o147 /2024 ¥ IRr@vS yguv Fr ad gy g4l
N we W g wtaefy afigfd @ e @ wew A Rigra afta v Roe 1=ga @) 21 Ta e 4§ g8
P werd & way A yufavely efy @ o Rui Semrave sgu frem a2 W aifae @ T o

3 AR R B f% g aNovo o147 /2024 H Mo wRoehodlo gW P améw @ e A
gErra gasw A R qolfl B e § wlwe @ g afigll 3w § o e @ andy Rt 06.11.2025
@1 Jque @R Mo e § PufRe Y 4 ¢ same wM @1 T H a5 FRfen @ Fa eREd @
I W AT TR B FE BN |

YT 0 ToeRodlo @ R B Srurer ¥ @fra el U wate meifiea @ @ @Ra
FRIATE B e B |
He g~ IR |

s

T TRER),

Iﬁqaﬂawaﬂ?‘m

Gie 374 /351 aeRifedl

wfefaf: Frefafd @ yurl 04 sows sriaR o wey -
1. WM T 99 W IR e 7ered, So%, T |

2. T T e, qf¥en) &9, Soso, Ae |
3, T e /89 Fve, arifie e, e 7w, ARG |
4, W™ G, Sovo Ygyr Faw 9%, due |
R
TR TR,

TMTAgETR T W,
Mg
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"SNPZ° REGIONAL OFFICE, U.P. POLLUTION CONTROL BOARD, NOIDA
wim: 1638) L132]uy RAT®: 2y -o1-202%,
Har 9,
i aATfeer

TMTAGETR a7 JHI,
$—1, Agex—01, LS, NTHIETR |

Ay fiva— o Ut gRa @R eRa afdieeo, w8 fiweh # AT oo wE
332/2024 ATS One Hamlet Apartment Owner Association Vs. Government of Uttar
Pradesh & Ors. 3 TIRT 3T 2AF 06.11.2025 B ITATeH & Tl H |

ARG,

ORI SR VA S T o 3011,/35—1 faHIE 08.12.2025 BT Hef ugor FRA
&1 T FY| A0 UL =R e, ¥ Reeh # AN Movo HEA 3322024 ATS
One Hamlet Apartment Owner Association Vs. Government of Uttar Pradesh & Ors. ¥
mﬁaaﬁafﬁzﬁoe.ﬁ.zozsmm?ﬁmaﬂﬁmmaﬁ,Wg@a‘wﬁﬂaﬂ%‘:—

« .1. Learned Counsel for the applicant submits that during the pendency of this original application
further violation of environmental norms has been committed by respondent no.6. He seeks two weeks’

time to file the additional affidavit in this regard.
2. Learned Counsel appearing for respondent no.6 also seeks four weeks’ time to respond to the reports

of the respondents.
3. Meanwhile, Forest Department and UPPCB are again directed to consider and ascertain the

parameters on the basis of which environmental damage compensation can be ascertained in the case of
illegal felling of trees and submit the report in this regard atleast one week before the next date of

hearing.
4. Liston 05.02.2026....." _
mom@agﬁaaﬁwas‘ﬁwﬁmﬁ#moem.zozszﬁmﬁqm

SWRIGI]ER
aﬁaﬁréiﬁqmﬁﬁqaﬁwﬂwmamﬁaﬁﬁaﬁ%gmmﬁawnﬁnw%l
g @y ¥ qd § Mo WSy gRa iffEReT gRT 3fovo wHo 147 /2024 # TITEROA
aﬁr@ﬁaﬁmmmmw%(maﬁuﬁwmwsﬁoqom 335,/2023 #
aiRa s # o FeferRaa Seifld 8-

«...4. That in view of the directions of this Hon'ble Tribunal in Original Application No. 335
of 2023 the methodology for assessment of Environmental Compensation for illegal
cutting of trees as formulated by Uttarakhand Pollution Control Board, the
Environment Compensation can be calculated basis the following considerations /
method:

Environment Compensation = [Cost Factor x Trunk area of Tree x Species Factor x Condition

Factor x Location Factor]- Royalty Value...”

Sqd & IRYeT § MU IR & fb Saw yHRer ¥ B T gl ® WA, Cost Factor,

Trunk area of Tree, Species Factor, Condition Factor, Location Factor, Royalty Value ufya

B BT B B, P Tty ARl @ wwy 3l e SR B o 69 |
TeROT H10 THOGN0E0 B R B U B¢ ARRTIT SAMGYYl U4 wdied qrafend

@ AR R HRIATE! BT 70ET B | Xﬂf“m
(Wagq/wﬁaﬁ)
gfaferf— &y SR
1. g@qahwafézmﬂ(qa—ﬂ,eouomﬁaﬁwaﬁ,mﬁwwm
Jaegs HIaEl 7 U |

2. g@ﬁfﬁa@zﬁrﬁ,vouomﬁ?iwaﬁé,mﬁwaaﬁazﬁmﬁm%
IFT THROT § RIT HAE | I BN BT DE B
IR RSIBEIL]
g Brfed : $-12/1, VEv—1, AITS—201301 V1T 70 : 0120—4974552 L%Q
@ : TC-12V, [0 @Us, ] TR, TGS 226010 %;/

_ Website — www.uppcb.com, e-mail : ronoida@uppcb.in
e:\system data\court cases\ngt all cases\oa 332 of 2024\letter to ceo 1.doc
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P B /A AL
7 rafers A SRR, TGS a7 JAT, -1, o1, T |
e 2938 /351, MaAgETR, fiie 2+ wad), 2026

s

eI ECIREAr)

Jovo weuyT R ars,

AT |
fga— o A gRa Al 73 feeel # A e 300 F0-332 /2024, ATS One Hamlet

Apartment Owner Association Vs. Government of Uttar Pradesh & ors. 4 Uika arme

fA1@ 06.11.2025 & U & W= H |
god— 1. IS BRI BT UHDG—1638 / L-192 /25, f&id 24.01.2026 |

2. 39 P & YAih—3011 /31, foid 08.12.2025 |

2. UG ST BT TAG—1536 / L-1925 /25, [&1P 14.01.2026 |
7RIy,

SRIE [Aqas e ey & G<hid Ta—-1638 /1-192,/25, f&id 24.01.2026
TP T Bl PC G, FH UGV H PIc T4 il bl T, Cost Factor, Trunk area of tree,
Species Factor, Condition Factor, Location Factor, Royality Value G-l SueTel IR gg GERW
foran T 3| Topd A & 9 e, 2T ERT SUTEl B T AT W R T JR

2 (Herra—1) |

o Ao’ AR ® b a1g afogo o147 /2024 # 0 THoSMolo ERT I A< B
Wﬁmwmﬁqmaﬁmﬂmﬁgéaﬁlﬁﬁwanmowa
Frew it 06.11.2025 BT UM H} A0 <R # FEiRa [ 4 qd faTd o o v
%Y G139 GG B Gd SIYATE] B Gal H AT I DI B DX |

Wmomoﬁroaozﬁmdsﬂw%gwﬁﬂﬂamwwwm
% WY AR HIIdral B e g |

A id— SIRIGATAN |
A,
P SN
TITHETR T,
& MARIETR |
LEIEE /35—1 dgfedifdd |

viafaft: ffafaa @1 gael U4 3maws SRR &g ey -
1. @ 9 e, ufiadl &, So%0, RS |
2. 91 WEd /a4 fcas, amfie aifiel, RS 9@, ARe
3. evy wfgd, Joto Yguul R e, A | el /
T IIRIGR),
THIETR T JHIT,
RUEER Y
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. CIRIER R DR O, Ty Vo1, i

o o \ Mg TR |
JESOR B /35 omgETr, Reife 2y T, 2026

RHRINBY TNRw
NIATTR T iy
MATIR |

R o wosNodlo ¥ Afiy aou
Associntion Versug State
-\ - Y
& Waw N Q

0 %0332 / 2024, A'TS one hamlet Apartments Owners
o UP & Ors, T Rer arrsn s 06,11 2025 % e
o VAR 0TS Qiran ST ey @ g A
SN RIS B ig-a25 /35-1, Reiih 27.01.2008 |
2. BRI 2 IR, ot yquur ez S, A @ yis-1638 / L-192 /25,
R 24.01.2026 |
URER]

SN R effd w @ e e e g f o e

RUSRISIY W0-332 /2024, A'TS one hamlet Apartments Owners Association Versus State of UP

& Ors. W RS A R 0611 2005 B Iurer & e H Wi i aftrerd, Sodo geImT

M 98, A0 B w3 D g N ame FreTaR 8-

1 HB N T T gl o) i @ g A wo R BRa R 7S fecel grr wiRke ames
TG 03.04.2024 3 SFUTerFT 3 R 05.07.2024 ) it Wit R a1 R, s R
AT WY & s suRer 9, @ A o (@ga g Rure o) (era—1), R
i o & e 20 et 1 o WA T | SRR SR B Rae R
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1 ki 16
2 el 1
3 M 2
4 el 1
qT 20

2. Species Factor, Condition Factor, Location Factor ® =% H ?ﬁlﬂ?ﬂﬁ 3 TR SURIRCE
fepirr # Suerer €T 8 | 3re: @ @1 VUt fhar W e e R
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4. Royality Value @ 9 T Iamd awrm § 5 arfern @ wiem /a3 PR, wmie
afil, RS g, RS & TAG-1508 /221, Reid 02.11.2020 FR1 Pty 4 ey RN B Uiy
G # (e-a-3) |
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w
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qIEN N, MangETR |

E/CC letters 2025



357

HANAH-1

g Sitg Rare

Ao I wRa aifyawer, ¢ Rl A QR anovo W@ 332,/2024 ATS
One Hamlet Apartment Owner Association Vs. Government of Uttar Pradesh & ors. ¥
qRd oMY RAT®  03-04-2024 T ynli vt AergETIR B o W
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